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Hen'bie Mo, S5, was Gupla, A.d

Hon'yle Mc, T, L, veIld«, J.q ills

surendra Nath Sirethis (Reta)
sergent of the Indian Air Ferce
s/e Late shri bBb sirethia

R/e 109, bai K Bagh, Allahabad,

(Applicant in person) . . .Applicant
Versus
T The Unien of India, threugh the

Chairman Raliway peard,

Rail Bhawan, New pelhi,

24 The Chairman Raii ay Beard,

Rail Bhawan,

New pelhi,
3. The Generali Manager,
Central Railway,
BOMBAY V. T,
4, The Divisienal Railway Manager,

Central Railway, Jabalpur.
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Ex Hgn'ble Mr. 5e Das Gugti,ﬁ._l"_\.

The submissions made in this 0A are totally confused
end it is difficult to make out precisely what the applicant's
l grievance is. ’Ho;ever, it appears that the applicant was
suspended we.e.f. 15-11-1986 but he was not paid subsistence

"- allowance betuween 11-11-1966 and 31-1-1987. It appears that

he was again Suéganded subseguently, and it remained in
fForce till Npuember, 1995 when the present application was
filed., It is stgted that the gearlier order of suspenSion

was revoked and, therefore, he was entitled to arrears
4F salary LikRiA 15-11-1966 and October, 1987. It appears

.

that the applicant Seeks relief of payment of arrears of
salary during this peried and also the subsistence allouwance

bet ween November, 1987 till date this case is decided.

2. yhen the case came up for admission we heard the
applicant in person. He drew our attention to en ordef

dat ed 19=10-1987 (Apnexure-1) by which the revocation of
suspension was communicated to the applicant. The applicant
has also filed a Misc. Application enclosing an order dated
15-2-1989 from which itcappears that he was removed from

service after a DAR enguiry on charges of unauthorised
absenc e from duty. It would, therefore, appear that the
disc iplinary action initiated against the Petitioner in
connection with which he wes placed under SuspensSion, did nc

Wy,
conclude &st his exoneration. The spplicent, therefore,
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cannot claim any arrears of salary for the peripd of

suspensions There is also no order by which the applicant

was placed agein under Suspension. The cuestion of

payment of suspension allowance for any subsscuent

period of suspension does not, therefore, aris e,

3 The averments in the QA are wholly confused &nd

do not makle eny cage for our interference. The O.R. is,"

t herefore, dismissed in limine.

i VZL 2
Member (3J) Member (A)

Dube/



